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MEDIATION CENTRE
Rajasthan State Legal Services Authority

Rajasthan High Court, Jaipur Bench, Jaipur
(Phone: 014l-2221481, 2227555, 2221602 FAX, 2385E77 Help Line 15100)

(Website- www.rlsa.gov.in Email Address rj-slsa@nic.in, rslsajp@gmail.com

Cause List Date 11.07,2018
Name of Mediator Cases Title Petitioner

Advocate

Respondent

Advocate

Hon'ble Mr Justice
(Retd.) P.K. Agarwal

S.B. Cr. Revision Petition No. 1427/2017

5mt. LaxmiDeviVs. Babu LalSharma

C.P. Sharma Aiit Singh

Lunia

S.B. Cr. Revision NO. L9812077

oeendayalSharma @ Devendra Sharma Vs. Smt

Bhuvneshwari

Saiid A

Sh. Suresh Pareek,

Sr. Advocate
S.B. Cr. Revision No. 1000/2014, lo4Gl2OL4 &
1047/2014 Ramiilala verma Vs. State

Mukesh Saini Javed Mohd
Khan

Sh. Mohd.Hanit
RHJs (Retd.)

D.B. Civil Misc. Appeal No.5917/20U
Manroop Singh Vs. Smt. Archana

vedpal
Shashtri

Harendra
singh

S.B. Civil First Appeal No. 155/2017

Bhagwanaram Vs. Ram LaI

TS Rathore Amit Slngh

Shekhawa

Sh. Manoi Sharma,

Advocate

S.B. Cr. Misc. P etit io n No. 142412072

Mahesh verma vs. State

RaviKasliwal R.P. Vljay

7 Sh. Manoi Sharma,

Advocate

S.B. Cr. Revision No. 507/2018

Mohammed Asif vs. Samina

syed shaid

Hasan

8 Sh. AshwaniChobisa,
Advocate

S.B. Cr. Revision No. 772212017

Mukesh Kumar Saini Vs. Smt, Se€ma Saini

Narendra
sharma

Sh. S.P. Mathur,
Advocate

D.B. Special Appeal Writ No. 396/2009 D.C. Rohilla
Vs. Bank ol Baroda

Rupin KalaAnupam
Agarural

Smt. Sumati Bishnoi,
Advocate

s.B. civil Misc. Transfer Application No.52/20u
smt. Ankita vs. saurabh Maheshwari

Sameer
sharma

Aieet Singh
Lunia

Learned Advocates are requested to get such matters referred to Mediation Centre, which in their opinlon can
be mutually settled by the parties on persuasion by trained Mediators, especially the matters arising out ot matrimoniaU
family disputes - divorce petitions, maintenance, custody of children, suit for inrunction and/or declaration, partition,
specific performance, recovery of possession, money suits, disputes between the landlord and tenant, Negotiable
lnstruments Act, Company matters and the matters of like nature. learned Advocates may also provide the list o, such

cases to the Deputy Registrar (.ludicial) Raiasthan High Court, Bench at Jaipur.

By Order

Ioia'tv

1

No

2

4

5

10

Sh. J.P. Goyal,

Sr. Advocate

Sh. Mohd.Hanif,

RHJS (Retd.)

6

9

NihalCha
tull Time Secretary, RHCL5C

Mediation Centre,
Raiasthan High Court

Jaipur

"Help The Needy -Timely Help May Create History"

ir



,@,1'."*\=if

MEDIATION CENTRE
Rajasthan State Legal Services Authority

Rajasthan High Court, Jaipur Bench, Jaipur
(Phone: 0l4l-2227481, 2221 555, 2227602 FAX, 2385E77 Help Line 15100)

(Website- www.rlsa.gov.in Email Address rj-slsa@nic.in, rslsajp@gmail.com

Cause list Date 12.07.2018

1

No

Sh. D.S. Vasistha,

RHJS (Retd.

Sh. O.P. Sharma ll,

RtUS (Retd.)

7 Sh. Shashibhusan

Gupta, Advocate

s

10

2

3

4

5

6

8

9

Sh. Manish Kumawat,

Advocate

shashiBhusan

Gupta

Iearned Advocates are requested to tet such matters reterred to Mediation Centre, which in their opinion can

be mutually settled by the parties on pelsuasion by trained Mediators, especially the matters arising out of matrimonial/
family disputes - divorce petitions, maintenance, custody of children, suit for injunction and/or declaration, partition,
specific performance, recovery o, possession, money suits, disputes between the landlord and tenant, Negotiable
lnstruments Act, Company matters and the matters of like nature. Learned Advocates may also provide the list of such

cases to the Deputy Retistrar (Judicial) Rajasthan High Court, Bench at Jalpur.

By Ordel

Sh. Hari Xishan

Sharma, Advocate

- ',,
Full Time Secretary, RHCI,SC

Mediation Centre,
Raiasthan Hith Court

.laipur

Name of Mediator Cases Title Petitioner

Advocate

Respondent

Advocate

Hon'ble Mr.lustice
(Retd.) S.K. Garg

S.B. Cr. Revision Petition No. 1814/2017

Asgar Vs. Ummed Bano

Aayush

Agarwal

Aniket

Sharma

Sh. D.5. Vasistha,
RHJS (Retd.

5.8. Civil First Appeal No.334/2014 & 350/2014
Raiesh BharSava Vs. Khandelwal Opticals

Ripunjay
sharma

Deendayal

D.B. Civil Misc. Appeal No.5075/2017

Pappu Gurjar Vs, Krishna (Tasvir)

Prakash

xaushik

AbdulKalam

Khan

S.B. Civil Revision No.22612077

shafiq Ahmed Vs. Govind sharma

Ashindra

Gautam

N.C. Sharma

5.8. Civil Transter Application No. 42/2018 5mt.
Neetu Jain Vs. Vinod Kumar Jain

Aiay Singh Sajid AliSmt. Alka Bhatnagar,

Advocate

sh. P.(. Kasliwal,

Advocate

S.B. Cr. Revision Petition No.214/2015
Dinu Vs. State

Raineesh

Gupta

shiv Charan

Gupta

s.B. Cr. Revision Petition No. 1398/2016 Praveen

Kumar Vs. State

Sunit Awasthi v.S, Godara,

PP

S.B. Cr. Revision No. Lt52l20l7
Manoi Vs. Seema

Nitin Kumar

sharma

sajid Ali

Smt. Sumati Bishnoi,
Advocate

S.B. Civil Transfer Application No. 69/2017 Smt.
carima Joshi vs, Ritesh Bhar8ava

Dharmendra
Joshi

Jaikishan
Yoti

S.B. Cr. Revision No. 88/2018

Rakesh @ gabu vs, Smt. Guddin

"H elp The Needy -Timely Help May Create History"
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Cause list Date 13.07.2018
Name of Mediator Cases Title Petitioner

Advocate

Respondent

Advocate

1 Sh. G.P. Pandey,

RHJS (Retd.)

D.B. Civil Misc. Petition No. 15557 /2017
ParsandiDevivs. Dr. suresh Kumal

shalani

shergan

Anshuman

Saxena

2 Sh. P.K. Kasliwal,

Advocate

D.B. CivilMisc. Ap pe al No. 47 412078

Narendra RaiJain Vs. Smt. Madhu Jain

Arvind
Bhardwaj

Narendra

sharma

Sh. Manish Kumawat

Advocate

S.B. CivilTransfer Application No. 37/2018

Smt. Akanksha Vs. Akshya Kumar Gupta

Satya m

Khandelwal

V.S. Chauhan

Sh. S.P. Mathur,
Advocate

S.B. Civil Misc. Appeal No.282812017
Smt. Mamta vs. Sh. Jatdish Raimalani

virendra Singh R.K. Daga

Sh. SwarajSharma,

Advocate

D.B. Civil Misc. Appeal No.744Ll2O77

Ashish JhakalVs. Smt. Reeta Jhakal

Amit Jindal Satyavrat

sharma

Learned Advocates are requested to get such matters referred to Mediation Centre, which in their opinion can
be mutually settled by the parties on persuasion by trained Mediators, especially the matters arising out of matrimonial/
family disputes - divorce petitions, maintenance, custody of children, suit for injunction and/or declaration, partition,
specific performance, recovery of possession, money suits, disputes between the landlord and tenant, Negotiable
lnstruments Act, Company matters and the matters of like nature. Learned Advocates may also provide the list of such
cases to the Deputy Retistrar (Judicial) Rajasthan High Court, Bench at Jaipur,

By OrdeI
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o't 1,Lt
(NihalChand)

Full Time Secretary, RHCISC

Mediation Centre,
Rajasthan HiEh Court

JaipuI

"Help The Needy -Timely Help May Create History"


